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has been set up there ultimately but
the project for a petro-chemical com-
plex there has been ccuttled Mr. D. K.
Barooah told me personally that those
projects will be allotted to kerosene
and petrol and not for setting up any
petro-chemical complex So I make the
charge against the Government of India
that they have an animus against the
State of West Bengal and against the
Eastern region as a whole. This is not
good to the country or for the unity
of the country. 1 think 1t is high time
they reversed their policy 1n this respect
and came forward to set up a petro-
chemical complex in the Eastern region
which is oil-rich Even deep drilling
was abandoned, though an assurance
was given by Dr, Triguna Sen on the
floor of the House ...

DR TRIGUNA SEN (Tripura) :
My name should not be dragged in.

SHRI NIREN GHOSH: ... that
deep drilling would be done. It is not
being done. The Soviet experts said

that the Bay of Bengal 1s stmply float-
ing on oil, but no offshore drilling 1s
being undertaken there So, in all
manner the entire Eastern region, i.e,
West Bengal, Bihar, Orissa, Assam,
Manipur and Tripura, 1s being neglect-
ed in this fashion continuously over
a number of years. I think 1t 15 a
dangerous development for the country.

MR. CHAIRMAN : Mr. Sakhlecha.

SHRI N. G GORAY (Maharash-
tra) : May I ask something, Sir?

MR. CHAIRMAN :
called Mr. Sakhlecha.

No, no. I have
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“No member of Parliament shall
be liable to any proceedings in any
court in respect of anything said or
any vote given by him in Parliament
or any committee thereof, and no
person shall be so liable in respect of
the publication by or wunder the
authority of either House of Parlia-
ment of any report, paper, votes or
procedings.”

AT ST AT § I F TGS FT IqH
FRO FIE | ITRT AN Al (FAT ST
FHAT, FE ITH TEFIT TG T
TqHRAT, ATFA TET TF 57 &7 F ATGH
T FATT g, I TH WA FHI FeaH (AT
ST, a1 99 AN F fgers e
T ST FA1fEd | F fAeeT & fF e
fawfa fas st & 7y w5 Twaan

|

- Rajya Sabha

qAATF e FT FF & o7 I
FEAR T TH WA FT WMEHA &
TEifEw #1 0 T X BW T AR
T AW & 7 {33 w0 3R e
& afa 2 w187 % s @
arw fufaes &1 9w vaw & fau
WX IFM TS 7 g7 8, 70 e
F giq ArertT 1 ara FEr ar v 59
HeT & AT &I fAw w9 AFRL F
WERT HI AT9H FA % fw gy | 3767
FEAT AT(ET {F aa+ &1 a7 qaed! %1 /77-
T &1 ST FHas ST 74T 97 | T AT
I a9 @A | T IF G 0T
Al fwar ST, 3 weatr & fagsT @y
FW A AT TG 3 3 B aE o=m
AR F ATHS F1 95T F1 SRS
SETT X | QT TAIT TG HT 92T
g, WEfe 7 v & IqHT AGT awar |
FEAT |/ BT g T asaaer asArtaE
HETATT FT F78 A TH THL ATH
A IFF wEET T ATAET g5 & )
wF T g fF e ae o) gae
T FT T F@

DR. BHAI MAHAVIR (Delhi) :

Sir, are you referring this to the Privi-
leges Committee ?

MR, CHAIRMAN : Mr. Goray.

SHRI N. G. GORAY (Maharash-
tra): Obviously. we are living in ab-
normal times. Just now one such
case was cited by my friend. Shri Bhu-
pesh Gupta, and also by Shri Niren
Ghosh T wanted to refer to that. But
now that you have said that I should
not, 1 would only say this that this
looks like a dellusion between the
Attorney-General and the judiciary for
whom we have the highest respect,

MR. CHAIRMAN : Goray, I would
request you not to cast any reflection
on the judiciary. If you say there is
collusion ...

AN HON. MEMBER : We are not.

SHRI N. G. GORAY : It is an argu-
ment put forward by the Attorney-
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General. And we find that he says, you
should withhold the judgment because
unless, it is withheld, 5,000 detenus will
have to be released and persons who
ought to be detained will come out, and
therefore the court agrees.

MR. CHAIRMAN : The court might
have acceded to the request.

SHRI N. G. GORAY : I am not go-
ing to dwell on that subject at all. My
friend has referred to some other mat-
ter. So far as I recollect, we always
observe this rule that whenever we refer
to the other House, it is with respect
and decorum, we never take an oppor-
tunity of running down the other House
or of criticising the decisions that they
have taken. Sir, the expectation is that
this sentiment will be reciprocated by
the other House also. But what do
we find? We find that they have
asked for the abolition of this Upper
House, and they have said that those
who come here come by the back door
and therefore it has become a centre of
political sort of patronage or mal-
practice. T would like to know—after
all, this House is here because the Con-
stitution has provided for this House.
If the Constitution had not provided for
this House, ther there would be an end
of this and there would have been no
argument at all. But when the Consti-
tution provides for the Upper House
and we come here, to charge that those
people who come here come by the
back door or that their coming is due
to some sort of political collusion or
some sort of political patronage, 1
think, Sir, that a person like Shri Bibhu-
ti Misra for whom I have the highest
respect should not have made such
remarks. Now, he has made those
remarks. Now, what is given in the
paper? The papers come out with
headlines  that this is a centre
of conspiracy and therefore the Lower
House has expressed this sort of no-
confidence in this House,

As the CHairman of the House, 1
would appeal to you to take up this
matter and see to it that both the two
Houses behave within the limits that are
set for them and that they do not tres-
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pass; otherwijse, the relation between
these two Houses will not embittered
and criticiim from this House of the
other House and also the other House
indulging in this sort of unrestrained
criticism, will detract from the dignity
of both the Houses.

SHRI A. P. JAIN (Uttar Pradesh) :
Sir T have no objection to the proposal
of Mr. Bibhuti Mishra that this House
should be abolished. He was perfectly
within his right to say so.

MR. CHAIRMAN : I think you have
no objection to his suggestion.

SHRI A. P, JAIN: Yes, that this
House should be abolished.

MR. CHAIRMAN: I think you
have no objection to his right to say
that this House should be abolished.

SHRI A. P. JAIN : Yes, Sir. He has

a perfect right to say so. But the
point is should he levy these grave
charges against the Members of this

House ? I think, Sir, it is most undig-
nified to have done it and I think the
Presiding Officer there should have pul-
led him up or taken up the question
of removing these remarks from the
proceedings of the House. This is an
important question and a difficult ques-
tion. For instance, I have not seen the
report of Mr. Bibhuti Mishra’s speech.
Before I can make up my mind I must
see the papers.

SHRI N. G GORAY:
seen it.

SHRI A. P. JAIN : If what has been-
repeated by my friends over there is
a fact then it requires the serious
consideration and I will request you
that as the Custodian of the honour of
this House it is your duty not to sleep
over this matter but to take action,

SHRI BRAHMANANDA PANDA
(Orissa) : Sir, you preside over the
destinies of this House and what Mr.
Bhibhuti Mishra has said in the other
House is, if the proceedings are looked
into, not only an insult to us it is also
an insult to the high office you hold be-
cause primarily you are to preside over
the destinies of the Rajya Sabha. As

We have



17

Re Resolution in
Lok Sabha

Mr. Goray has pointed out and as the
Constitution has also given, there should
be both the Houses. But for the Rajya
Sabha there may be a dictatorship some
time in the country. So, Sir, this
House is meant only as a second ba-
lance against the Lok Sabha or those
provisional politicians there who come
there and may do anything that may
hamper our democracy.

Sir, when we refer to that House
we always refer with due respect be-
cause they come directly from the peo-
ple. We never say that Members like
Mr. Bibhuti Mishra are a disgrace to
Parliament. We never say so. There-
fore, first of all it should be the duty
of the Speaker not to allow such a
motion. Anyway we are happy that
Members from all the sections of the
Lok Sabha have criticised the mad idea
of that man. Sir, when 1 say so I re-
present all sections of this House.
Therefore, you must ask for the pro-
ceedings of the other House and give
a ruling this time so that there are no
such references in future, so that they
do not use such words that this is a
centre of intrigues, centre for corrup-
tion and other things because such re-
marks are asper:ions on the dignity of
the House and directly the dignity of
the Vice-President of India and the
Chairman of this House.

SHRI TRILOKI SINGH (Uttar
Pradesh) : Obviously the complaint of
the breach of privilege is based upon
a speech made by an honourable Mem-
ber of the other House. It is a prac-
tice, Sir, and a long-established practice
that it such matters the document upon
" which the complaint is based should be
brought on the Table of the House.
As far as [ have learnt the report of
the speech made by the hon’ble Shri
Bibhuti Mishra has appeared in the
Press. So, Sir, before you give a ruling
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that a prima facie case has been made |

out that document or the speech of the
- honcurable Member in the other House
should be before you. -

The other thing is, as far as T know,
the practice is, and the law also is this,
that in such matters the breach of this
House, in this case the matter would

18

for abolition of
Rajya Sabha

be referred to the Speaker in the other
House and whether a breach of privi-
lege has been committed or nor will be
decided by a Committee of the Privi-
leges of the Lok Sabha and not by the
Committee of Privileges of this August
House. Therefore, whatever the Spea-
ker might have done, I do not think the
Speaker has done anything wrong in
not objecting to any such remarks made
by any honourable Member. The
Speaker has nothing to do with it.
Then, Sir, it is up to us to safeguard
our privileges and this is a matter in
which prima facie, to a man like me, it
appears that a breach of privilege has
been committed. But to be sure, be-
fore you give your ruling, you must go

through the proceedings of the Press
also.
SHRI N. G. GORAY: The pro-

ceedings are here. If you want, I can
lay it on the Table of the House.

SHRI TRILOKI SINGH : 1t should’
be brought on the Table of the House
because the complain is based on the
proceedings of other House.

MR, CHAIRMAN : All right, Mr.
Bhupesh Gupta.

SHRI BHUPESH GUPTA (West
Bengal) ; Sir, we have read about it
only in the newspapers, I cannot read
Hindi, but Mr. Goray has read it...

SHRI N. G. GORAY : Shall I read’
out the relevant portion ?

SOME HON. MEMBERS : Let him
read out.

MR, CHAIRMAN : All right, read’
out.

SHRI N. G. GORAY : us 19 & -
7g W FASATT ARAT §

MR. CHAIRMAN : Mr. Goray, it
is proceedings of the Lok Sabha ?

SHRI N. G. GORAY : Yes. ux 319
F ag Wt T Tgrar § 6 ag ot ga
gr3q § Iq9 UH ANT o WA & S £
T A R A | AT &Y arEf T AT

F o firelY F1 AFATSST FIAT G 7
Y ag o7 o & | Tafe ag w9y o &
fr s % s 2 st wfaa -
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SHRI BHUPESH GUPTA : Sir, as
far as the first part that has been read
out is concerned, as a fact it is correct.
You cannot challenge that fact. Let us
be fair. Surely I entirely agree with
the hon. Members who say that this
House as such should not be spoken of
in a disparaging manner; 1 enlirely
agree. But by reading the speech, ! did
‘not get the impression that Mr. Bibhuti
Misra was attacking the House as such.
He was saying that some people get
elected here after defeat in the elec-
tions. This, Sir, is God’s own ftruth.
Many are there. Whether that is good
or bad is a different matter. Therefore,
Sir, let us not be too sensitive. T think
this House one day should discuss self-
critically its character, composition, his-
tory, its bearing and its career of 20
years since the Constitution came into
force. 1 think we can do that. Sir,
in the Lok Sabha people have to be
clected. In this House you may get de-
feated ten times in the clections and yet
you can adorn the treasury benches;
why here, you can sit on those benches
also. We know how defeated people sit
in the treasury benches. Therefore, let
us not be too touchy. As far as “cen-
tre of intrigue” and all that is concern-
ed. if it has been said, it is wrong. If
it is so, then this “centre of intrigue™
is led by the Congress Party. Mr. Bhi-
buti Misra knows very well that Mr.
Uma Shankar Dikshit is the arch-intri-
guer here. I do not want to go into
that, Sir, you know it very well, The-
refore, Sir...

MR. CHAIRMAN :
Gupta. . .

MR. BHUPESH GUPTA : All right,
T am passing on to the next point.

Mr, Bhupesh

\
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] MR. CHAIRMAN : Do not involve
' me in all these things.
|
{
{
!

SHRI BHUPESH GUPTA: Then
whether we come from the front-door
or from the back-door, all doors have
been thrown wide open. What is the
difference ? Sir, you enter Parliament
through the back-door and we enter
through the front-door, Does it mean
that you are less important than we are ?
We come through Gate No. 4 and you
somehow enter Parliament: nobody
knows where the door is. Therefore,
that also is not a very important point.
One can take it in one’s stride. With
regard to this House, it is also a fact
that it is not a centre of intrigue, but
the operation outside to get some pco-
| ple elected and so on, surely gives rise
| to public guestioning. You know very
I well that some multimillionaires who

have no party, no followers, nothing,

get elected simply because they can
carry a basketload of money. That has
; been mentioned here in this House. We
1 have expressed indignation about it. The
!
\

matter has been discussed here. I.et us
not repudiate what we have said in our
good moments In our angry moments
we should not forget it. So everything
is basically correct. But we are honour-
able Members and we shall continue as
such, Nobody should make any dis-
paraging remarks, There is no danger.
Mr. Bibhuti Misra is a Congressman.
Do vou think that the Congress Party
will ever abolish this House ? If you
start doing this kind of a thing. T do-
not know how many forums will come
up. So they will never do it. As far
as we are concerned, let us not quarrel
with the concept. A unicameral legis-
lature was the concept of the freedom
fighters aand national leaders in the old
days, We had also felt that way.
Nehru, Gandhiji and others also felt
that way. Tt is well known. And un-
fortunately we have a bicameral legisla-
ture. ..

MR. CHAIRMAN :
discuss the merits now.

Please do not

SHRI BHUPESH GUPTA : There-
fore, it is a valid thing and I am also
in favour of one House, one bigger
House, the Lok Sabha. 1 have been
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ing on the bona fides or the character
of honourable Members here, There
is a point we can discuss and debate
now that we have all been here on the
scene, But all the same, one House
is good enough. Second Chambers are
being abolished in many countries. They
have been abolished in some of the Sta-
tes. So it can be avbolished here. But
my fear here is Mr. Pant’s party will
never do it...

MR. CHAIRMAN : That is enough.
Please sit down, Now Mr. Niren Ghosh.

SHRI NIREN GHOSH (West Ben
gal) : Sir, unfortunately it has become
a fashion with some Members of the
other House to speak disparagingly
about this House. I think, perhaps,
with all the respect to the Speaker, he
should have pulled up the particular
honourable Member if he had said that,
this House is a centre of intrigues and

all that. Now I should like to ask : Is
it posible to abolish this House? [t
represents the States of India. It

represents the linguistic groups of India.
that means, the nationalities of India.
‘Wouldn’t there be a House representing
the nationalities of India ? 1 would rat-
her think that there should be direct
election from the States to this House
and this House should have equal po-
wers in regard to Money Bills also.
This should be an elected House direct-
ly by the people representing the na-
tionalities of India. That is how it
should be. This House cannot be abo-
llshed; otherwise, there will be many
things happening, not in this fashion,
but. completely in another tashion.
Therefore, Sir, 1 think this matter
should be taken up and discussed.

SHRI T. N. SINGH (Uttar Pra-
desh): Sir, the issue is a serious one,
and we should apply our mind seriously
to it. There are two aspects. One is
what has appeared in the neWwspapers
and the other is what was actually
stated in the Lower House by a particu-
Tar Member. But whatever it has been
stated that this House is the centre of
«corruption, is certainly very objection-
able. And I think it actionable by this
House to protect its rights and privile-
ges. I am very clear on that matter.

[31 MAR. 1973]
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And there should be no encouragement
to any press or any publicity media.
They cannot say derogatory things about
this House and get away with it, And
if the press has attributed to Mr.
Bibhuti Misra without his having said
it, it is still more serious. That is one
aspect. 1 think there is a full case for
taking action against this newspapers
once you have looked into the proceed-
ings. [Even before looking into the pro-
ceedings, irrespective of anything, this
statement is objectionable and action
shopld be taken.

As regards whatever a fellow coliea-
gue of ours in the other House might
have, said T must say that I have known
Mr. Bibhuti Misra since his student days.
He was a student of Kashi Vidyapith
and I have the highest regard for him.
He is a good man. I thing he may not
have said what has been reported. But
if he said this that this House is the
centre of corruption, then it is some-
thing which, I think, goes against his
entire ctareer and life and tradition. He
should not have said it. So, the best
thing is to verify from the proceedings
of the Lok Sabha whether this state-
ment was made by him or not, Such
questions may arise in future also.
Member of a particular House may at-
tack another Member of the other
House. 1 think it is not desirable and
it should not be done. It is against all
decency of political democracy. There-
fore, I would suggest that we should
try to set up healthy traditions in this
regard. You can do something in this
regard. May I suggest that you and the
Speaker of the other House may have a
joint discussion on this issue so that
whenever such matter occur in either
House you or the Speaker should be
able to regulate the proceedings accor-
dingly ? T think this is very impor-
tant. ..

MR. CHAIRMAN :
happened in my House,

SHRI T. N. SINGH: 1 know you
have been very, very careful in con-
ducting the proceedings, and in con-
trolling and regulating them. You have
been doing it in a manner which would
redound to the credit of any House.
All credit to you for that,

Nothing has

N
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SHRI B. K. KAUL (Rajasthan) :
Give some credit to the Members also.

SHRI T. N. SINGH : If the Spea-
ker of the lower House is told about
it, 1 am sure he will also uphold this
very good tradition. I, for my parl,
would not like to say anything about
any Member of the other House for the
simple reason that he is not here to
defend himself. Secondly, he is a fel-
low member of an equally respectable
House as this House or even more—
whatever it is. I have nothing aguinst
that House. Such should be the prac-
tice which we all should follow in our
political and democratic life,

Shri Bhupesh Gupta in his usual way
tried to import some hilarity into this
matter. But this is not a matter to be
discussed lightly. I would suggest in
all humility to him that we should treat
this matter rather seriously because we
are setting up traditions in this coun-
try. Whatever he may have said...

SHRI BHUPESH GUPTA - [ agree
with you. He should not have said dis-
paragingly about this House,

SHRI T. N, SINGH : I would urge
you Sir, to treat this matter with all
Speaker of the other House. I am sure
you will take us into confidence so that
we may know what transpired in your

talks.
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SHRI LOKANATH
(Orissa) : I joint with the rest of the
Members in the indignation shown
against what has been said elsewhere
about this House.

24
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Sir, 1 though the duty of the Mem-
bers of each House is to treat the other
House as part of the entire Parliament.
If he has said against a part of the
Parliament, then he has decried himself
also. He has not only decried himself,
but he has decried also the system, he
has insulted the Constitution and he has
insulted the State Legislatures which
are the constituencies through which the:
Members of the Rajya Sabha gzt elect-
ed. Therefore, Sir, it was not expsact-
ed of such an experienced veteran par-
liamentarian and 1 am extremely sorry
for what he has said. He has said that
it is a centre of corruption and that has
appeared in the papers.

SHRI BHUPESH GUPTA : It is in
Hindi, 1 think.
SHRI LOKANATH MISRA : Nei-

ther Mr, Bhupesh Gupta can read Hindi
fluently nor can I, Therefore, let us
depend upon what has been reported in
the newspapers rather than on the
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sketchy statement which was read out
to us from the Hindi speech of Shri
Bibhuti  Misra. Therefore, air, 1
would request you to kindly take up
the matter with the Presiding Officer ot
the other House where the statement
was made and I would also request you
to take up the matter with the leader
of the ruling party, Sir, the Member
who made these disparaging remarks in
the other House belongs to the ruling
party and, therefore, the party has also
some responsibility and it 1s the ruling
party here. Therefore, I also request
you to take up the matter with the lea-
der of the ruling party so that in future
a tradition is built up and nowhere, nei-
ther in this House nor in the other
House, any disparaging remarks are
made with reference to the House as a
whole. When he refers to this House
as a centre of corruption, we also may
think that the centre of corruption lies
elsewhere. But we do not say that, if
Members get elected to this House
through bundles of money, it also hap-
pens elsewhere and it is not that the
Members get elected to the other place
only within the prescribed limit of mo-
ney laid down in the Representation of
the People Act or laid down by the
Election Commission, Therefore, Sir,
each man has to behave either in this
House or elsewhere in a responsible
manner and I would request that in
future the ruling party and other par-
ties in the country should help in set-
ting up a good tradition so that nowhere

any disparaging remarks are made
against any other Tegislatures which
have the same dignity as this Youse

has.

MR. CHAIRMAN :
Mahavir.
cient time.

Yes, Dr. Bhai
I think we have taken suffi-

o WiE AT : =W, ] FaA
93 WA qgEqi ¥ fAar = #5 § )
# ARAT §, AT TW AT FY AAIET ®
T FT T §AG TEAT & | WA AST
T safa =9 ar 9x & i ot s o,
¥, N TR OF a3 ARAT G E,
Fg1 fF ag o= ¢ T agl o 7gg an
TTEY AT IR F FII0 QT Tioh

[31 MAR, 1973]

for abolition of
Rajva Sabha
Tq a5 I smrg € strAT =g,
T (AU I 3 A 7 IEM, G4 Fr AT
St TEE 2T 8, saE f% frar
R o+ arparg fasr & Fg7 § 9
# ot a8 TA=Ar § T A% A O F
# oY, fa7 faar awme # aww § 98
T1 WF AT §, 3% fqu F:r8 agr
FAETOT T F1E 4T GEHT-A9EF § Ioog
ST AT T F TE@r A o
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SET aw G9 &7 99T &, AT 39
T & wav FR wEr dur fra
WEETATL ST WA BT W@ 8, T
FA FIA & agd AlH GHRT (A0 § |
Fe Y TF AFr ar o =i gl |

sy aamafa o9 IgF ==t T 9T |

Tlo WIE AT . § Fa« frasA
FT TR Z K fRET OF YmEe &
T T F GG FAA G 4T AT S
a1 AT AR A7 A0 SR Gy av {7y
AR Fgd & 98 AT—F FIX 09
J3T FT X FUTR 9S4 &I AFET FT
Ieorae fHaT SIrd & Y gEr aX ey
YFIT FT FALT TG AGI TG Gl
AT gw g e seg & o samg
¥ T F9T IBTAA AAX AT |

§ qHaE g, 98 51 TR faug g
AT &9 TEHRT AR Sraes FHE F IR
FX AT ATFE TAT & AT F HTT FH
Tradd FT fFd IH gew 1 FIiEr
F AW W@ FT fAvg FX |

Sir, should I refer to the other thing
also ? .

MR. CHAIRMAN : No, I want to
say something on this. 1 think that the
tradition has been that each House and
its Members show proper respect to
the other House and its Members. I
am sure this House and its Members
will always follow this tradition. I
wish the best of relations to prevail
between the two Houses and the res-
pective Members thereof. I shall com-
municate the views expressed here to
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[Mr. Chairman}
the Speaker. I also wish to say that

newspapers should be very careful in
matters like this. If Lok Sabha pro-
ceedings have not been correctly re-

ported by any newspapers, it is for the
Lok Sabha to take action. Proceeldings
in relation to this matter shall be sent
to the Speaker,

SHR1 BHUPESH GUPTA : Sir, 1
brought in the question of the Mainte-
nance of Internal Security Act.

MR. CHAIRMAN : There are some
Members who have still got to mention
something.

REFERENCE TO INCREASE IN THE
FARES IN THE INDIAN AIR LINES

SHRI K. CHANDRASEKHARAN
(Kerala) ; Mr, Chairman, Sir, {from
midnight today, the Management of the
Indian Airlines has announced that the
5 per cent Bangladesh tax or levy would
be withdrawn. They have also announ-
ced that from that very moment, there
would be effected a 5 per cent incrcase
in air fares in the Indian Airlines. Sir,
the announcement has come at a time
when the Parhament is in session. It has
been the practice for all these years that
when there is an increase in air fares to
be announced at a time when Parlia-
ment is in session, the Ministers con-
cerned come with the statement before
cach House of Parliament and make
these known to the Members of Parlia-
ment first and then only the. Manage-
ment gives it for publication to the
Press. This important and healthy pro-
cedure has been given the go-by-by the
hon, Minister concerned and the Man-
agement of Indian Airlines. 1 submit,
Sir, that the Ministers in charge of Civil
Aviation and Indian Airlines are taking
very light-heartedly the Houses of Par-
liament and by their action or inaction
in this regard they have insulted and
humiliated the Houses of Parliament.
It is not as if the 5 per cent Bangladesh
tax was available for Indian Airlines to
spend. This amount was diverted by
Indian Airlines to the Consolidated Fund
of India and it was earmarked for ex-
penditure for purposes of Bangladesh
displaced persons. After lifting this levy,

[RATYA SABHA]
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the Indian Airlines is taking a very im~
moral attitude, if I may say so, by in-
creasing their fares, They have resorted
to a very dishonest and corrupt method,.
if I may say so, for raising funds for
the Indian Airlines. When the Bangla-
desh tax was introduced, the hon. Fin-
ance Minister had given an assurance
to the Houses of Parliament that these
levies would be withdrawn when no
longer necessary and that is the reason
why there is no additional taxation.
There is only surcharge or levy for this
purpose. ‘That assurance given by the
hon. Finance Minister to the Houses of
Parliament hds been given the go-by-by
the Indian Airlines management. I sub-
mit that in the face of inflation and
rise in ‘prices that is constantly ocurr-
ing in this country, there is absoiutely
no reason for a fare increase in the
Indian Airlines. ~ The usual reason that
is often given by Dr. Karan Singh when-
ever he comes with a statement about
the rise in Indian Airlines fares is that
the Indian Airlines domestic fares are
among the lowest in the world nations.

12 NoonN

I submuit, Sir, that the economy of
this country is one of the lowest among
the nations of the world, and compared
to the economy of this country, the poor
traveller has got to pay out of his cash
the tares in Indian Airlines. It may be
that Members of Parliament are travel-
ling, Government officers are travelling,
Ministers are travelling, foreign tourists
are travelling and the business execu-
tives are travelling, but still. 20 to 25
per cent of the travellers of Indian Air-
lines are those who do not desire to
travel by air except in emergencies on
account of death, on account of marri-
age, on account of illness or on account
of such other pressing circumstances.
It will be very hard for such passengers
particularly to take this fare rise, and
this fare rise will be unjustified from the
point of view of inflation, rising prices
and the economy of this country. I de-
mand of Government and the Indian
Airlines to withdraw from the midnight
today the proposal to increase the air
fares. T demand them not to imple-
ment this proposal.



